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D.Purkayastha, 

Heard ld.ccuns.l for both the parties. This is an applica.. 

tion for restoration of O.A.520 or 1997k att*r setting the erder 

of dismissal dated 19.4.19999 passed by this Tribunal In the 8.A. 

We have also gie through the application for restoration. 

20 	We are satisfied that thete is sufficient cause for rsster&.. 

tion of the O.A. Accerdingly# the order of dismissal dated 

19.4.1999 passed in 0.A.520 at 1997 is heriy set aside and the 

O.A. Is restored to its original file and nuirber. The D.A. be 

listed for hearing on 30.11.1999. 

3. 	The P.A. stands disposed Of. No erder is passed as to 

costs. 	 - 

(G.S. Ma in 	 (0.Pu Vrky th) 
Administrative Menber 	 Judicial Mqabsr  

r.e. 


